Li sted on
Court No.
ltem:

SECTI ON-1 |

I N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CT1 ON

CRIM NAL M SCELLANEQUS PETITION NO. 36 COF 2016
(Application for inpleadnent)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO 8649 OF 2015
Saur abh M shra ... Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)
AND

CRIM NAL M SCELLANEQUS PETITION NO. 37 CF 2016
(Application for inpleadnent)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO 8671 COF 2015
Abhi shek M shra ... Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)

CFFl CE REPORT

The Special Leave Petitions above nentioned were |isted
before the Hon'ble Court on 16t October, 2015 when the Court
was pl eased to pass the follow ng order:

“Application (s) for exenption fromfiling OT.
are all owed.

| ssue notice on the Special Leave Petitions as
well as on the prayer for interimrelief.”

It is submtted that there is conmon sol e Respondent/ State
in both the above-nentioned matters and Show Cause Notice was
i ssued to the said Respondent/State by registered post A D. on
5th Novenber, 2015.

Nei t her A.D. card nor unserved cover containing the notice
has been received back fromthe common sol e Respondent/ St at e.

It is further submtted that M. Supriya Juneja, Advocate
has on 2 Novenber, 2015 filed an application for inpleadnment
of applicant viz. Amarnath M shra as party Respondent in both

Cont....2/-



SLP (Crl.)No. 8649 Etc./2015
the matters. The applications have been registered as Crim nal
Msc. Petition Nos. 36 & 37 of 2016 respectively.

It is lastly submtted that pursuant to the Registrar
Court's Order dated 30" Novenber, 2015, Counsel for the
Petitioner has on 6t" February, 2016 filed proof of service
after serving the notice to M. C D. Singh, Standing Counse
for the State of Uttar Pradesh but no one has entered
appearance on its behalf, so far.

Service of Show Cause Notice on usual node is awaited
However, service of Show Cause Notice stands sufficient
pursuant to Order LIIl, Rule 1(b) Suprenme Court Rules, 2013.

The matters above nentioned were |isted before the Court
of Registrar on 18t March, 2016 when the follow ng order was
passed :

“Proof of service on the standing counsel has
been filed but affidavit in support has not been
filed.

Registry to process the application for
i npl eadnent in both matters as per rules.”

The applications for inpleadnent in the natters above
mentioned are listed before the Hon' ble Judge in Chanbers with
this office report.

DATED this the 7th day of April, 2016.
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ASS| STANT REG STRAR
COPY TO

1. Ms. Vidhi International, Advocates
112, New Lawyer's Chanbers, S.C. 1., ND

2. Ms. Supriya Juneja, Advocate
G 64, G ound Floor, Lajpat Nagar-1,
New Del hi -110024
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